
CENTRAL AOPIINISTRATIUE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

CA NO, 1035 of 1990

New Dalhi ths iiay of Nawember 1994

Hon'ble Mr, D.P.Sharma, PlBnsber{3)

Hon'ble P5r. S.R.Aiige, Memb«r(A)

Shri S.K.Pialhotta
Assistant Exacutiue Engineer
S.O. -lll(pisign)
Engine«i^ln-Chief*s Branch
Army Hcaiiquartcrs
qHQ PO Nmw D«lhi^110 Oil,

Rasidant of 19-C,00A Flats
Plotia Khan, Naw 0elhi-5S

(Through Shri K.t.Bhanriiilaf aiv/ocata)

• Applicant

Weraus

1# Union of India through tha Sacratary to
the Govt, of Indiaj
Plinistry of Oofanca, South Block
Nau Delhi,

2, The Ehgineer-in-Chief
Army Headquarters
OHQ PO New 0«lhi-11.

3, The Chief Administrative Officer
OHQ PO Naw Delhi, Ministry of Defence,
u^vj £}.«Eiv

JUDGEWTNT forall

Hon'blo nr,O.P.Sharma, Pietnber(J)

• • »RaspQnii«nt8

1, The learned counsel for tha applicant Shri K.L.Bhandula,states that

he has no instructions from tha cliants though he has tried to contact

theo a number of timaa,

2. The applicant was Assistant Executiva tngineer in the l*)ilitary

Engineering Service under tha EnginesiwIn-Chief, Array Headquarters,

New Delhi, Ha has assailed an order of penaly by which reduction of

pay by 4 stages for a period of 4 years u/as imposed upon him with ^e

directions that the charged officer will not earn increments of pay



>\ -2--- . ,f-\

during the. periqil of such reiiubtion and reduction mill have an

affect of postponing future incMroents of pay* He has, therefore,

pra/ed for grant of relief for quashing the order of punishment

without all consequantial benefits of promotions etc, Shri PI,L,Verii!a

who rspresants the rsspondente opposed ttte grant of relief.

3, Since counsel for the applicant has notinstructions from the

respondents, ue dismiss this application ^default in non-prosecution,

leaving the parties to bear their «sj>n coats«
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(D.P.SHARm)
(pi:raER(3)
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